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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 562/2019

Residents of Gram Panchayat Atun, Bhilwara

Applicant

Versus

State of Rajasthan

Respondent

COMPLIANCE REPORT OF THE HON’BLE TRIBUNAL
ORDER DATED 05.08.201 9, ON BEHALF OF
RAJASTHAN STATE POLLUTION CONTROL BOARD.

I, Mahaveer Mehta S/o Late Shri S. S. Mehta, aged about 56

years, at present working as Regional Officer, Rajasthan State

Pollution Control Board, Bhilwara (Raj.) do, hereby submits the

compliance report as follows:-

1)

That the Hon'ble Tribunal by order dated 05.08.2019 directed

inter-alia as follows:-

“Grievance in this letter, which has been treated as an
application is against illegal operation of Washwell Bio-
diesel Plant, Chittor Road, Village Atun, District
Bhilwada, Rajasthan without NoC causing pollution
affecting the inhabitants of the area.

Let the Rajasthan State Pollution Control Board
(RSPCB) look into the matter, take appropriate action in
accordance with law and furnish a factual and action

taken report in the matter within one month by e-mail at

ko a o - :
Judicial-ngtagov.in. Remﬁ&meﬂhom
iasthan State Poliution _Contru B
e — Bhilwara (Ra}.)




2)

3)

That the disputed industry i.e. M/s Devilal Kutir Soap (Brand
Name- Washwell Bio-Diesel), Pragati Path, Opposite Old
Octroi, Near Sangam House, Chittor Road, Tehsil & District-
Bhilwara had obtained consent to operate under section
25/26 of water (Prevention and Control of Pollution) Act, 1974
and under section 21(4) of the Air (Prevention and Control of
Pollution) Act, 1981 for products-(i) Refinery Oil- 300.00
MT/Month and (ii) Soap- 10. 00 MTPD vide letter no.
RPCB/RO/BHL/D-15/5729 Dt. 30.12.2004. The photo copy
of consent order dated 30.12.2004 is annexed herewith and
marked as Annexure-1.

It is submitted that the industry has applied for
Consent to Operate (Fresh) under Water Act, 1974 & Air Act,
1981 for products- (i) Bio-Fuel- 3 Lac litres/ day and (ii) Soap
-40.0 Ton/day vide application no. 195656 dated 03.10.2017
and the same was refused vide letter no. 896-897 dated
15.06.2018 due to non-compliance found during inspection
dated 03.04.2018 and 07.06.2018. The photo copy of
inspection reports dated 03.04.2018 & 07.06.2018 and
consent refusal order dated 15.06.2018 are annexed herewith

and marked as Annexure-2(Coll.).

That on the basis of complaint dated 01.05.2019 filed by the
resident of village Panchayat Atun. The officials of the State
Board have inspected the disputed unit on 02.05.2019, during
the course of inspection the unit was found non-operational,
however, various other deficiencies were observed. The photo
copy of the inspection report dated 02.05.2019 is annexed
herewith and marked as Annexure-3. On the basis of
inspection report dated 02.05.2019, the State Board has
issued show cause notice dated 09.07.2019 to the disputed
unit for intended refusal of the consent to operate application
dated 31.07.2018. The photo copy of the show cause notice
dated 09.07.2019 is annexed herewith and marked as

Annexure-4. W (ice
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4)

S)

That in compliance of the directions passed by this Hon’ble
Tribunal and to verify the reply to show cause notice dated
09.07.2019, the officials of the State Board have inspected the
disputed unit and nearby villages on 09.12.2019. During the
course of inspection the unit was found non-operational,
however, various other deficiencies were observed. The photo
copy of the inspection report dated 09.12.2019 alongwith
show cause notice reply verification is annexed herewith and

marked as Annexure-5 (Coll.).

On the basis of inspection/verification report dated
09.12.2019, the State Board has refused the pending consent
to operate application of the disputed unit vide refusal letter
dated 08.01.2020 and also issued closure direction dated
08.01.2020. The photo copy of the refusal letter dated
08.01.2020 and closure directions dated 08.01.2020 are

annexed herewith and marked as Annexure-6 (Coll.).

That in the light of submissions made herein above, it is
requested that the compliance report may kindly be taken on
record and the original application may kindly disposed of with

respect to the State Board.

(Mahmma)

Regional Officer, RSPCB,

Bhilwara

Regional Officer
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ANNEXURE -1

M/s Devi Lal Kutir Soap, Village- Atun, Chittor Road, Bhiwara
M/s Dev ;

w Phone: 411359
REGIONALOFFICE
e rdTey
RAJASTHAN STATE POLLUTION CQNTROL BOARD
RISTRATA TSI g §o1 fAm=vr Jovss
“handra S ar Azad Nagar,Chittor Road,Bhilwara
] a}risiﬂgﬁ?k%\;ﬁ ;Tx‘;lf—z‘lrlc-f‘zlzg T, WreTaTeT
LD-1s/ S DATE:3
NO: RPCB/RO BHL/D-15/ -§ 723 / DATE:3 .

M's Devi Lal Kutir Soap
Village- Atun, Chittor Road.
Bhiwara

Sub : Grant of Consent to Operate under section 25/26 of \.Vater (Preve‘ntion an.d'
L . Control of Pollution) Act, 1974 and under section 21(4) of the Air
(Prevention and Control of Pollution) Act, 1981.

Ret: Your Consent application for Consent to Operate under Aqir Act' 1981 & Water
Act' 1974 dated NIL received in this office on dated 07. ()/20()4

With reference to above. it is inform that the unit falls under “Orangg (‘ateg()r}'
as 1dentified by the Rajasthan Pollution Control Board and in view 91 the
proposals/scheme submitted by the industry for pollution control measures rpr lhc‘
purpose of water pollution control, air pollution contro| and the implementation 0f
proposed pollution contro] measure/scheme, Consent to Operate
section 25/26 of Water (Prevention & Control of Pollution)
section 21 of Aijr (Prevention & Control of Po]lution)Act,l()éﬁl
without reducing the industry’s responsibility under the
pollution with following condition-

1s being issued under
Act. 1974 and under
& E.P. Act. 1986 and
aforesaid Acts for control of

L. that this Consent to OPerate is being granted in favor of M/s Deyi Lal Kuriy
Soap for their Refinery Oil ynj & Soap manufacturing project in the existing
premises located on Chigroy Road village — Atun o

: n converted Land.
2. that this Consent to Operate is valid from  01.05.2004 0 30.04.2009 (Fiye
Years),

| Sr. No. j Product and by-Product

S

' Production Capacity (per Annum) |

e |

I | Refinery i / 300.0 MT/Month
: Soap ! 10.0 MTPD

o

e B o SR

The tota] project cost shall not exceed to Rs 45.3¢/- lacs  ang accordingly
industry hag deposited Consent to Operate fee of Rs 17500/ under Water

Act'l974 and Rs 17500/- under Alr Act' 198 (Slab 25 acs- 50 Lacs, Orange
(‘ategory) k
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7. that the industry shall maintain eftect}ve operation s

. (Capacity 300K g/hour steam generanon) s0 as‘ o u{de]~--

Standards prescribed under E.P. Act’ 86 whmhﬁaxe as under:

aintenance of Boiler
the AIr Emisston
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----------- ~ Limit
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8 that the industry shall provide minimum stack height of 11.0 mts from Ground
level with the Boiler & thermopack.

9 that industry shall install adequate infrastructure facilities for monitoring of
stack emission to confirm compliance of stack emission standards as per
condition no. 7.

10.that the industry shall apply for authorization under Hazardous Waste
(Management & Handling) Rules-1989 for the waste lubricating generated for
D.G. Sets and other machines.

|1.that the industry shall ensure that noise from the unit does not exceed the
prescribed noise standards for Industrial area i.e. 75 dB (A) Leg during day
time and 70 dB (A) Leq during night time to meet the prescribed ambicm»nuisie
standards. Day time is reckoned between 6 am. to 9 p.m. and nightime 1s
reckoned between 9 p.m. to 6 a.m. )

]2.[]}21[ uqdef no circumstances this Consent to Operate be treated as Consent 1o
hstabhsh for the industry under the provisions of the Water Act, 974 & Air Act
1981 as referred above. ‘

lﬂﬂiat ‘m t}gse ‘oi iaﬂure to comply .wzth any of the Consent conditions stated
above, the Consem issued to the industry shall automatically stands revoked
without any notice. |

14,2};'& zjot witljstanding anything contained in this letter of conditional Consent to
gc[;?:;eé ;h;?;gt;\tf;ewficzgrdgereby'resc:rvc§ to it th‘e right and powers under
e —321 ‘Water ( reventl‘or}v& Cm?trol of Pollution) Act, 1974 and

ection 21(6) of Air (Prevention & Control of Pollution) Act. 1981 as
amended to date to review any one or all the conditions imposed ‘hcr;‘m z;bm{‘lz
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M/s Devi Lal Kutir Soap, Village- Atun, Chittor Road, Bhiwara
and to make such variations as deemed fit for the purpose of Act by the State
Board.

I5.that this Consent to Operate is granted to aforesaid industry is to ensure control
of pollution from the premises of the industry in accordance with various
Pollution Control Acts, in no way confers the right to the industry to exist in
violation of other Laws and statutory provisions.

I6.that the consent is valid subject to fulfillment of all the other statutory
requirements i other Laws/Acts/Rules as applicable.

I7.that the industry shall develop tree plantation on top priority to cover at lease
33% of available plot area by plantation to maintain air quality around the
industry.

Please note that non-compliance of any of the above stated conditions would
tantamount to revocation/withdrawal of this Consent to Operate and the industry
shall be hable for prosecution under the provisions of Water (Prevention &
Control  of Pollution)Act, 1974 and Air (Prevention & Control of
Pollution)Act,1981.

Your's taithtully,

,/'
l\\

ey 1’_1)\\
\ MMI/\Q\ \\,\W

Regional Oftficer

-
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Master File/Consent Register. ' —
/ & M/\;&N At

Regional Ofticer
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ANNEXORE-Z,

Inspection Report

M/s Devilal Kutir Soap
Pragati Path, Near Sangam House, Village- Atun,

Tehsil & District- Bhilwara
In reference to complaint registered on Rajasthan Sampark Portal by Shri Bhagwat
Singh, residence of Village Gathila Khera ( complaint No. 03183633298742). Shri
Sanwar lal Bhil. residence of naya Sameliya, Harni Mahadev Road (Complaint
No. 03183083343471), Shri Narayan Regar, residence of Gathila Khera, District
Bhilwara (Complaint No. 03183083385908), aforesaid industry was inspected on
03.04.2018 by undersigned Board officials of Regional Office, Bhilwara in
presence of Shri Devi lal Somani Director of Industry . during inspection

following observations were made :-

| During inspection plant was found operative.
Industry has installed Three D.G. Sets i.e. One of 180 KVA with acoustic
enclosure . one of 180 KVA without acoustic enclosure & One of 62.5 KVA

to

without acoustic enclosure . All the three D.G. sets are having inadequate
stack height.

o

[ndustry has not obtained prior consent for Three D.G. sets i.e. Two ol

180 KVA .& One of 62.5 KVA from State Board.

4. Industry has not provided any pollution control measures on common stack
attached with one 2.0 Ton Boiler & One Thermopack of coal & wood based
and also adequate stack height & safe infrastructure monitoring facility not
provided on stack .

5. During inspection housekeeping of plant were not found satisfactory.

6. Industry has installed One Biodiesel & One oil based soap noodles
manufacturing unit.

7. One Biodiesel unit was also found under commissioning stage.

&, Discharge was observed outside the premises near by plant boundary at
open kachha tank  in this connection Shri Devilal Somani reported that it
was only due to leakage of raw material from raw material storage tank &
it will be removed with in one day and compliance report will be submitted
o oftice.

0. Industry is having three Borewell in plant premises.

10.During inspection pungent smell was observed in plant premises.

| 1.Industry has installed reaction tanks of different capacities , raw material
& Diesel Storage tank .

" | g

i

/

0%



I 2.Industry has established two laboratories in plant premises.

. Consent to operate under Water & Air Act was granted to industry vide this
office letter no. 5729 dated 30.12.2004 , valid upto 30.04.2009 for Refinery Oil-
300 MvMonth & Soap- 10.0 MTPD

2. Further industry has submitted application for consent to operate under Water &

Air Act through online mode under Green category on dated 03.10.2017 for Bio

Fuels- 3.0 Lac Liters/Day & Soap- 40 Ton/Day .

) o
’/;/____, \ . {//: \ - 3

Hitesh Kumar,JSO \Y% 1ka'§gjngh, J1SO
C/s

ot

Regional Officer

08
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INSPECTION REPORT

M/s Devilal Kutir Soap
Pracati Path, Near Sangam House, Atun
Tehsil & District — Bhilwara

i Relerence of Complaints Received on Rajasthan Sampark Portal (complaint no.
03183633298742.02180263201767,0318308 3343471,03183083385908,03183633
100157.04183083545421 ), office of District Collector, Bhilwara, villages of
aearby area of industry and 10 yerify the compliance of Show Cause Notice issucd
e the office letter dated 05/04/2018. Industry was inspected by the undersigned
= Board oflicials of RO Bhilwara on (07/06/2018 in presence of Shri Devi lal somant,

[Yirector of Industry. During Inspection following observation were made

i During Inspection Industry was found Non-operative.
> Industny has installed one biodiesel & one oil based soap manufacturing

unit .

'lvl

During inspection one biodiesel manufacturing unit work was also found
upder commissioning stage.
4 Industry has installed storage tanks of different Capacity for Raw material

& l,)'lL'M\Cll.

0

[ndustry has installed Reaction tanks of different Capacitics.
6. Tndusty has installed Two DG set of 180 KVA & One DG sct of 62.5
KV A without prior consent from the State Board.

[ndustry has not provided acoustic Enclosure and adequate stack height 10

the DG sets.
 Indusiry has installed 2.0 ton boiler and one thermo pack of coal.
G, Industry has not provided adequate height & safe and adequate
L (rasiructure monitoring facility on common stack attached with Boiler &

Ihermo pack.

/



[0.During inspection house keeping of industry was not tound satistactory,

I'LIndustry having Three Bore wells inside premises without prior approva’ o

Central Ground Water Authority.

I2. During inspection no any discharge was found inside & outside of plant

premises.
I3.Industry has not installed pollution control measures on comn

.
HDON Sk

attached with One Boiler & One Thermopack.

; wol .
&\_,"M/L\ {}p@@" -
Rohitash Balai Anike!

TEERPCRB, Bhilwara JELCRPCRB. Bhitwar

C‘ /'/S

oV

Regional Oflicer
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— RAJASTHAN STATE POLLUTION CONTROL BOARD et 0 LA
r e ] et d

18, Azad Nagar, Near Pannadhai Circle, Bhilwara .Si.f‘?fj f:‘%’gﬁ

3 R gt LA S

Phone: 31488041159 %9"’_’1 +':I' ‘tﬂ' i

el o LT 0 | :,"
T R
Registered L:]t:n'w- ‘132

File No F(chh)/Bhilwara(Bhilwara)/5099(1)/2018-2019/896-897
Order No: 2018-2019/Bhilwara/6776 Dated15/06/2018 Date: 15/06/2018
Unit Id 89547

M /s DEVILAL KUTIR SOAP

R/0, BHILWARA Tehsil:Bhilwara
District:Bhilwara

Sub: Refusal of Consent to Operate  application under provisions of  Air (Prevention
Pollution) Act. 1981 and Water (Prevention & Control of Pollution) Act. 1974.
Ref: Your application dated 16/09/2017 for Consent to Operate receives on dated
16/09/2017.

& Control of

Apropos aboveit is to inform you that applications for ~ Consent to Operate under reference s
hereby  refused under the provisions of section 21(4) of Air (Prevention & Control ol Pollution)
Act,1981 and  section 25/26 of Water (Prevention & Control of Pollution) Act1974for e reasons
that:
| Complaint received through Rajasthan Sampark portal , office of Distric collector,

Bhilwara and near by villages regarding discharge Air & water Pollution & odour
problem.

2 That industry was inspected on dated 03.04.2018& show cause notice for intended
refusal of pending consent to operate application and intended closure dircction under
the provisions of Air (prevention & control of pollution) act, 1981 & Waler (prevention
& control of pollution )Act, 1974 was issued to industry vide this office lettes w0, Sp-01
dated 05.04.2018.

3 That industry was again inspected on dated 07.06.2018 to verify the compliance of this
office show cause notice dated 05/04/2018& to verify the complaint received through
rajasthan sampark portal during inspection it was observed that :-
i. Industry has not provided acoustic enclosure & adequate stack height on Three D.G.
sets i.e. Two of 180 KVA & One of 62.5 KVA.
ii. Industry has not submitted application for consent to establish & conscnt to operate
for Three D.G. sets i.e. Two of 180 KVA &
One of 62.5 KVA till date.
iii. During inspection house keeping of industry was not found satisfactory.
iv. Industry has not provided adequate stack height & safe and adequate
infrastructure monitoring facility on common stack attached with Boiler & Thermopack.
v. Industry has not provided pollution control measures on common shic. attached
with One Boiler & One Thermopack.

4 That industry has failed to apply consent to establish application for manuracturing  of
Bio diesel unit till date.

Signature yid

Page 10f2
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e RAJASTHAN STATE POLLUTION CONTROL BOARD
18, Azad Nagar, Near Pannadhai Circle, Bhilwara
Phone: 31489241159
Registered
File No : F('I‘cch]/Bhilwara(Bhilwara)/5099(1)/2018-2019/896-897
OrderNo: 2018-2019/Bhilwara/6776 Dated15/06/2018 Date: 15/06/2018
Unit Id : 89547
5  That the industry has failed to submit satisfactory reply of this office show cause notice
dated 05/04/2018.
6 That Statc Board cannot keep your consent application pending for an indefinite
period. -
It may be noted that the industry's fresh application for grant of Consent to Operate, submitted soon

after  the refusal, shall not be treated as complete application unless it is  supported  with
evidence-based proof for addressal of the issues/ reasons for the refusal of carlier consent or
application, and thus may again be refused without any further notice.

It is further to inform you that after refusal of Consent to Operate legally you can not Operate vour
plant.
Yours sincerely

Regional Officer

Copy To:-

1 Master File.
Regional Officer

Signature yalid

Page 2 of 2 Ta o
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ANNEXUKRE-3

Inspection- Report

M/s Devilal Kutir Soap,
Pragati Path, Opp. Old Octroi, Near Sangam House,
Chittor Road, Tehsil & District- Bhilwara

In reference to compliant (Enclosed at Annexure — )received by hand in this ¢ fice on
01.05.2019 by nearby villagers of Village-Vasi, Gram Panchayat-Atun, Bhilw,ra, the
aforesaid industry was inspected by undersigned Board officials on 02.05.2019 in presence of

Shri Devi Lal Somani, Proprietor of the industry. During inspection:-

1.
p3
3.

SR

Plant was found non operational.

The complaint was mainly because of unpleasant smell caused by the unit.

Although unit was non-operative during inspection, mild smell was being felt so the
possibility of foul smell cannot be ruled out in operating condition.

A flexible pipeline was observed carrying waste water from the settling tank (Qil,
Water, Sludge) to kacchha lagoon (Photographs along with GPS coordinates enclosed
at Annexure-2). The representative was failed to justify the purpose of installation of
this pipe line.

At the back side of industry, a kachha lagoon was observed (Photographs aluag with
GPS coordinates enclosed at Annexure-3) which was filled with the waste water
generated from process along with the layer of oil. Sample of the same was collected
during inspection and shall be deposited in Regional Laboratory, Kota for analysis.
Overall house-keeping was very poor, lots of leakages of o0il from raw material storage
tank, near reaction tanks and other places were observed (photographs along with
GPS coordinates enclosed at Annexure-4),

Unit is not maintaining zero liquid discharge status within premises.

The unit has not installed any treatment facility for effluent generated during process.
Unit has neither installed metering devices nor maintaining the record of the water

consumption, waste water generation from process.

10. Expansion activities were observed in the premises viz. Five new tanks wete being

installed without prior permission from the Board (Photographs along with GPS
coordinates enclosed at Annexure-5). The representative informed that they are
installing a new Resin Plant, in place of distillation process to enhance the quality and

quantity of Biodiesel. The unit has not applied for Consent To Establish for any of the
above.

e’ 10
e
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Consent Status/ Other Information:-

1. Unit has applied for Consent to Operate on 03.10.2017 for Biofuel-3 Lac LPD and
Soap 40 TPD which was refused by this Office on 15.06.2018 and forwarded to HO
for confirmation of closure directions on 15.06.2018.

2. Unit had again applied for CTO vide application dated 31.07.2018 in reference to
which inspection was carried out by this Office on 03.12.2018.

3. During inspection, unit was found operational without obtaining CTE and TO for
production of Biodiesel and I/R was being forwarded to HO for further as{ion on
dated 01.01.2019.

Y
(%o o
(K.B.Paliwal) (Arpita Agarwal)

JSO, RPCB, Bhilwara AEE, RPCB, Bhilwara

Recommendations:- Looking to the above non-compliances and frequent complaints against
the unit, applications for Consent to Operate may be refused and closure directions under
Section 31 (A) of the Air Act and Section 33 (A) of the Water Act may be confirmed.
(Rajeev Par ‘ek)
Regional Otricer
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Annexure-2

:Latit (66
Longitude: 74.633527
Elevation: 422.57m

Accuracy:3.2m.
‘Time: 02-05-2019 13:51
otezDevilalKutir =~ = =

s

Latitude: 25.29759
Longitude: 74.634154
Elevation: 428.75m

Accuracy: 3.2m
Time: 02-05-2019 13:52

Note: Devilal Kutir

Flexible Pipeline

;)r
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Annexure-3

‘4

Kachha Lagoon




Annexure-4

L :
Latitude: 25.297319
Longitude: 74 634154 -

(Elevation: 429.04m

Accuracy:3.2m !

Time: 02-05-2019 13:36

iNote: Devilal Kutir.

Latitude: 25297363
Longitude: 74634492

Leakages of Qil
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Annexure-5

=

{Latitude: 25.297502
iLongitude: 74.634343
§Elé ation: 424.0m
jAccuracy: 4.3m b

New Tanks
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REGD.A.D.

F 14 Tech Bhilwara(72YRPCBMUID/ 39

Date: 59.’ D‘?} 2’0/?

M s Devilal Kutir Soap. 0

Pragati Path, Opp. Old Octroi,
Near Sangam House. Chittor Road.
T'ehsil & District: Bhilwara.

P e d
L’f { g) f.-L (a) on

Sub: sation for Consent m operate under section 2

01 the Air (Prcxcnlmn & Lonuol ofFerution) Act, 198 land under section 25 26 of the Water
(Prevention & Control of Pollution) Act. 1974 and intended closure directions under section
31 (A) of the Air (Prevention & Control of Pollution) Act, 1981 and under section 33 (A} of
the Water (Prevention & Control of Pollution) Act. 1974 for soap manufacturing unit al
Pragati Path. Opp. Old Octroi, Near Sangam House, Chittor Road. Tehsil & District
Bhilwara.

Ref: Your application for consent to operate dated 31.07.2018.

Sir.

I, Whereas the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control
of Pollution) Act. 1981 (hereinafter referred as “the Water Act’ “the Air Act’ respectively) have conic
into force in the whole of the State of Rajasthan w.e.f. 23.03.1974 & 16.05.1981 respectively

2 And whereas the Water Act & the Air Act have been enacted to provide tor the prevention. contial

and abatement of water and air pollution respectively and to carry out the aforesaid purpose and the

Rajasthan State Pollution Control Board (hereinafter referred to as the “Board™ has been contferre

power to take such steps as are deemed necessary for the enforcement of the provisions oi i

atoresaid Acts.

And whereas M/s Devilal Kutir Soap, (here-in-after called as the ~Unit™) is operating a soap

manufacturing unit at Pragati Path, Opp. Old Octroi, Near Sangam House. Chittor Road. Tchail &

District: Bhilwara.

4 And whereas. your application for consent to operate dated 16.09.2017 was refused vide RO
Bhilwara letter dated 15.06.2018.

S And whereas. the unit has applied for Consent to operate under Water & Air Act vide dated
11072018 and after examination it was found that vou have not submitted following
details'documents:-

(1) You have not submitted deficient fee of Rs. 144000/~ for consent to operate under Water &
Air Act.

(i1) You have increased the production capacity and change the product type without applying
for consent to establish with required fee/documents.

6. And whereas the Board Officials of Regional Office. Bhilwara has inspected the unit on dated

12.05.2019 and following observations were made:-

a)  The unit is discharging waste water outside the premises and not maintaining Zere g
discharge status,

b) The unit has not installed any treatment facility for affluent generated during process

¢} The unit has not maintained housekeeping in proper condition

4} The unit has not installed metering device and not maintaining the record of water balance

¢} The unit has made expansion without applying in the State Board.

f)  The unit has not applied in CGWA for having 03 Bore wells.

¢) The unit has not provided adequate pollution control measures on D.G. set

And whereas a complaint has been received regarding spreading ot unpleasant smells nearby arca

8  And whereas the industry is in operation without obtaining prior consent of the State Board

9 And whereas above stated non-compliances and violations of the provisions of the Water & A Adl
have been viewed seriously by the Board.

(8

Iherefore. the Board in the interest of prevention of perpetual offence beng commitied by the
industry and in the interest of control pollution intends to refuse of consent to operate applicauon undet
section 21722 of the Air (Prevention & Control of Pollution) Act. 198 land under section 2526 of the Wi
(Prevention & Control of Pollution) Act, 1974, issue following directions under the provisions of section
31(A) of the Air Act & section 33 (A) of Water Act.

a)  The industry is directed to close down immediately

[7) »Q /wh .
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h o The authorities responsible for supplying of electricity and water to industry are directed 10

mmmcdiately disconnect the facilities.

[0 view of above, this show cause notice 15 being issued as to why consent (o operate application
dated 31.U7.2018 be not refused & the above intended directions may not be confirmed. In case. it you
wish to submit any objection/claritication to the intended refusal & directions for closure, you may submit
vour reply along with the supporting documents within 10 days from date of this notice to this office
failing to which. the consent to operate application shall be refused & directions for closure may be
confirmed by the State Board without any further notice in the matter.

Yours sincerely.
- Qk‘} =

Sr. Environmental Engineer (MU
Copyto: -
Regional Officer, Rajasthan State Pollution Control Board, Bhilwara to verify the reply which will be
submitted by the unit and send verification report along with clear comments/recommendations for
disposal of pending application within 10 days.

\'l’

(]

Master File.

Sr. Environmentyl Engineer (MUID
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ANNEX VRE- 5

Site visit report in reference to O.A. no. 562/2019 (Resident of Gram
Panchayat Atun, Bhilwara)
Reference:

() Head office legal cell email received in this office on 03.12.2019

A

(i Hon ble Nation Green tribunal order dated 05.08.2019 passed i the THLA
562/2019 |

lo know the factual status undersigned  Board Official has visited the mdusin
namely Mos Devilal Kutir Soap, Pragati Path, Opp. Old Ocrot, Near Sangam, Howse,
Chittor Road, Tehsil & District Bhilwara and ncarby habitat on 09.12.2019 and
nformation’s collected during visit were as under:

| Observations during visit of Industry:

i During visit Shri Devi lal Somani. Proprictor of the industry was conhavius

jolephomically at site.
G Plant was non operational, the representative informed that duc to hnan tal

¢risis they have stopped the production from last two months & carlier thes

have imported raw material from Malaysia which produced pungent foul
omell during procossing,

H In the plant promises water was found stored at two places.as por sl

sbseryation, it may be ramn water and its ptwas found neutral

(1v) No pungent {oul smell was felt.

5 Observations during visit of nearby habitat:

10 During visit undersigned Board officials visited Government Sepior Secondan
School., \tun and contacted to Sh. Prahlad Sharma, Teac her. He mtormed thd
during school hours they have never observed smell and advised Lo contact e
Sarpanch oty illage.

(1) \iter that team has contacted to Sh. Kanhaiva lal (Tlusband of presemt

.‘%.n‘lumhn on his mobile no. 97845-25905. e informed that pmh‘lmn of sl

was raised by \illagers of Samehva, which comes gnder Giram Pane bt

\un

; ; : T
an During visit of Sameliya village team has contacted 10 Gh. Govind St

P atiwar 90 \ahipal Singh Panwar. Sh.
{ that the problem of pungent foul smell is not Betits

Ls Devilal Ruur Sodap @ as

Satvanaravan Tailor iMob. NO, 99298

2U4pYy and both mtormed
felt from last two months. But carlier when hY

operational villagers faced the problem of pungent fou) smell.

(Mahavger Mehta

(k. RPE Twal
15O, RSPCH, Bhilwara ROy RSPUD A TR ELURER

$ (). RSPUB. Bhilward
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Verification report of M/s Devilal Kutir Soap

Reference: - H.O. show cause notice issued vide letter no. F.14/Tech-Bhilwara(72)/ RPCB/
MUID/399 dated 09.07.2019.

I'o know the factual status undersigned Board Official has visited the industry namecly M

Devilal Kutir Soap, Pragati Path, Opp. Old Octroi, Near Sangam, House, Chittor Road. Tehsil &

I)mrm ihllwma on 09.12.2019 and point wise status o{ verification is as under
S No. : Pomt  of show cause not1ce - . Verification status as on 09.12.2019
a. The unit is discharging waste water outside [Plant  was non operational, the
the premises and not maintaining Zero liquid - representative informed that due to
| discharge status. financial crisis they have stopped the
production {rom last two months
However, in the plant premises water
was found stored at two places. As per
visual observation, it may be rain
water and its pH was found ncutrai
- and no oily layer found on surface ol
' above accumulated water.
b. | The unit has not installed any trcalmcm ' Il date unit has not started the work
facility for effluent generated during process. 1o install  treatment  facilivy o
| effluent generated during process
C. The unit has not maintained housekeeping in ¢ Plant is non operational from Jast two
proper condition. months.
d. The unit has not installed metering device L Till date unit has not installed any
und not maintain  the rocord of water metering device. Plant is  non
balance. ' operational from Jast two months
&, "‘I'he unit has made expansion without | Status has alrcady been submitted n
applying in the State Board. this office carlier inspection repert
, lau‘d 01.05.2019
. The unit has not applied in CGWA  for %Lmt has momumed that they havt
having 03 bore-wells. applied in { 'GWA but in his reph

| received in this office on 11.09.2019
no enclosure found. Also during visit
representative of industry failed o
; provide the same.
g, " The unit has not provide adequate pollution ! Unit having two D.G. sets one with
control measures on DN.G. sel. acoustic enclosure and one is without
" acoustic enclosure and stack height of
both the D.G's found inadequate
Photograph with Gps  co-ordinate

enclosed at annexure-L.

i
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Besides, it s pertine Nt ;

e Tagoon V:a:liz:;;t;lztlml:)-l? h;{rt fhat carllcr( a sample of accumulated water of

ot (Comy enc | \ is office on 01.05.2019 and the analysis resuit dared
> k .( Opy enclosed at annexure-1I) reported pH 4.87, Total Suspended Solids (mg 1
1”32. Chemical Oxygen Demand (COD) mg/1- 18278, Bio- Chemical Oxygen Demand \{15\:\1;‘)
(3 days at 27V C) mg/1 2060, Oil & Grease mg/l- 15.2 and L’Ol\dUL‘Li\il\l;lI 25 C pm}n’) \‘/H\
55010, which reveals that unit has failed to comply with the smndlxrdg prescribed nmh“!‘

land for trrigation. Further no treatment facility provided by the unit till date.

That industry may be directed to install

(@0

(K.B.Paliwal)
1SO. RSPCB, Bhilwara

X N

-

(Mahav S‘e\}' Viehta)
R.O., RSPCIR Bhilward

Kr. Singh)
§.0., RSPCB, Bhilwara

_Rggqmmendatiqn_’s'.~ Gipce frequent complaints Wwere received in past when plant wa
op(‘-rmimmi and the unit has failed to install any (reatment facility t
d from the process and also looking o (he analysis report ©

for consent 10 operate (Air & Water) may be
r no. 689 at 03.0342019 and closurc ¢
Act, 1981 & 33 A0

I date for the effluent

{ sample dated 01.09 D019,

g,encra\u
. . g Ctneed and
the pending application refused and 4s

led ecarlier vid

¢ this office lette Hrections undel
on and Control of pollution)
confirmed against unit.

Y\‘('O'ﬂ\l“t'ﬂk
jon ' ] { the Wate
section 31 A of the Ar (Preventi \

(Prcvom'mn and Cont rol of pollution) Act 1974 may be o
e *\,’Q’ z\’”

(Mahay L'\'f)\,v\'\(rhm‘j

Regional Officer
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Annexure |

i
atitude: 2
snaitude: 74.634786
jevation 422 3y
Accuracy 3.4mM

Time 09-12-2019 123
note Devilal Kutit
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Cpnert Cn 26/08/2019
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: » siaivel CLay AP RMDICU uangG i izl [SESRR | LR (T
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k) %
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STEN niwara ( cliccled from waste water accumulated in kaecha fncoon *s\:i.’;m Drenises
¢ H =5 e S oy % '
Caiovied o 2405/ . The 'fli‘,'lg wis m o condition i for: ':l\\ Sasreporic d below -

s Ty n-.e.f\ N S 4 !

Prerthior cortdy that T have ana 1\ zed the dlorementioned sample on 26/68/2019  und declure i

| o S
bl ol the anedvsis to be as below -

H\ \"L !P;n':um'wrs Resuit !
o ;;*H ' 14.87 |
i 2 | Total Suspended Selids mye/ 132 |
3 Chemical Oxyuen Demand (CODY mg/l 8278

R T}%o-ht:wlu“{()\\ugnI)Lnt nd (BOD) (3days at 27° C) mg'l 2060 M?
§ > (O & Grease my/l 13.2 |

O |Conductivity at 259 C pumho/emy 3300 f
I'he condition of the seals, fastening and container on receipt was as foliows ; Intact . o
Sicned This On 26/08/2019 LU

BOARD \\Al\'1
Rajasthan State Pollution Control Board
Regional Qitice Nota

Road no. 6, Indr

SPL-2A,
Arca, Kota

ipasth Ind.

Phone: 0744-2490875
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ﬁ?ﬂu. 25.29756
‘Longitude' 74, 633328

CV
Time: 09- 12~2019 12 16
Note: Devilal kutir
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ATONEX URE -6

— RAJASTHAN STATE POLLUTION CONTROL BOARD

—Lamsthan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e eer——
\;\—f‘\z—\zv‘\; Phone: 0141-5159600,5159695Fax: 0141-5159697

| 74

Registered

FileNo :  F(Tech)/Bhilwara(Bhilwara)/5099(1)/2018-2019/3638-3641

OrderNo:  2019-2020/MUID/5265 Dated08/01/2020 Date: 08/01/2020

Unit Id : 89547

M/s DEVILAL KUTIR SOAP

R/0, BHILWARA Tehsil:Bhilwara
District:Bhilwara

Sub:  Refusal of Consent to Operate application under provisions of  Air (Prevention & Control of
Pollution) Act. 1981 and Water (Prevention & Control of Pollution) Act. 1974.

Ref: Your application No. 221454 dated 31/07/2018 for Consent to Operate received on
dated 31/07/2018.
Sir,

Apropos above,it is to inform you that applications for Consent to Operate for DEVILAL KUTIR
SOAP situated at PRAGATI PATH, OPP OLD OCTROI, NEAR SANGAM HOUSE, CHITTOR ROAD
ATUN Tehsil:Bhilwara District:Bhilwara under reference is hereby refused under the provisions
of section 21(4) of Air (Prevention & Control of Pollution) Act1981 and section 25/26 of Water
(Prevention & Control of Pollution) Act,1974 for the reasons that:

1 That the unit has applied for consent to establish (expansion) under Water & Air Act

and Consent to operate under Water & Air Act vides dated 26.08.2019& 31.07.2018,
respectively.

2 That the unit was issued show cause notice vide letter no. F.14/Tech_Bhilwara

(72)/RPCB/MUID/398-400 dated 09.07.2019 for the deficiencies/non-compliance
mentioned therein.

3 That the unit has not submitted adequate reply of said show cause notice.

4 That the unit has not submitted adequate fees as per fee notification,2016, which is also
mentioned in said show cause notice.

5 That the unit has increased production capacity without obtaining consent to establish
from the State Board.

6 That the unit has not installed treatment facility and any metering device for effluent
generated during process.

7 That The unit has not submitted copy of application applied in CGWA for abstraction of
ground water,

8  That the unit has not provided adequale pollution control measures on one D.G. set.

9 That a sample of accumulated water of kaccha lagoon was collected and analysis
reports reveals that parameters are exceeding the prescribed limit.

Page 1 0f 2

Signature vglid

Digitally signed by, apal Singh
Dagte: ZV(JL"(%l 0 137 IST
Reason: Se d

Location:

Scanned by CamScanner



31

S RAJASTHAN STATE POLLUTION CONTROL BOARD
ey
—DBaodnan — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Shaa Phone: 0141-5159600,5159695Fax: 0141-5159697
\ Y13
N
Registered
File No F(Tech)/Bhilwara(Bhilwara)/5099(1)/2018-2019/3638-3641
Order No ; 2019-2020/MUID/5265 Dated08/01/2020 Date: 08/01/2020
Unit 1d . 89547
10 That the wunit has failed to comply with the standards prescribed under land for
irrigation.

It may be noted that the industry's fresh application for grant of Consent to Operate, submitted soon
after the refusal, shall not be treated as complete  application unless it s supported  with
evidence-based proof for addressal of the issues/ reasons for the refusal of earlier consent or
application, and thus may again be refused without any further notice.

It is further to inform you that after refusal of Consent to Operate legally you can not Operate your

plant
Yourssincerely
—2d-
Member Secretary
Copy To:-

1 P.S.to Chairperson, RSPCB, Jaipur.
2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhilwara to

ensure compliance of the refusal letter and take necessary action.
Master File. - /
Group Inchirge
Page 2 of 2
Signature vglid
Digitatly sign apal Singh
Date: 2028‘ 3T IST
Reason: Sel

Location:

Scanned by CamScanner
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Ao Devilal Katir Seap,
Pragad Path, opposite old Octroi,
Near Sangam House, Chittor Road,

Tehsait & Distnict: Bhilwara,

Subject: - Directions for closure of industry under the Section 33(A) of the Water (Prevention &
Control of Pollution) Act, 1974 and under Section 31(A) of the Air (Prevention &
Control of Pollution) Act, 1981,

Reference:- Show cause notice for intended closure directions issued vide letter no. 398-400
dated 00.07.2019.

I, This is without prejudice to the right of the Rajasthan State Pollution Control Board
(hereinafier called as *the Beard’) to initiate proceeding under the provisions of the Water
(Prevention & Control of Pollution) Act-1974 and under the provisions of the Air
(Prevention & Control of Pollution) Act-1981 (hereinafter called as “the Water Act” and
the Air Act respectively) for violation of various provisions of the Acts here-in-after

shown:-

2. Whereas the Water Act and Air Act came into force in the whole of the State of Rajasthan
with effect from 23.03.1974 and 16.05.1981, respectively.

1 And whereas the Water Act and Air Act have been enacted to provide for the prevention,
control and abatement of Water and Air pollution and for maintaining and restoring the
wholesomeness of Water & Air.

4

And whereas section 25/26 of the Water Act and section 21 of the Air Act prohibits
establishing or operating an industrial plant and discharge of water pollutants and air
pollutants without obtaining prior consent of the State Board.
5. And whereas M/s Devilal Kutir Soap, is operating an industry of manufacturing of soap
& Bio-diesel (hereinafter referred as Industry) at Pragati Path, opposite old Octroi, Near
Sangam Housc. Chittor Road, Tehsil & District: Bhilwara. During the process industry
discharges poiluted water & Air.
And whereas industry has applied for consent to establish (expansion) and consent w
operate under Water & Air Act vides dated 26.08.2019 & 31.07.2018. respectively,
And whereas a show cause notice for intended refusal & intended closure directions was
issued to the unit vide Board's leuer dated 09.07.2019 {or the deficienciesnon-
compliances mentioned therein,
8. And whereas your reply of show cause netice, dated 26.08.2019 was examined and tound
that you have still not submitied following documents:-

a. That the industry has not submitted adequate fee as per [ee notitication, 2010,

which s mentioned in smid show cause notice.

6.

b. That the industry has increased production capacity without obtaining consent Lo
establish from the State Board,
c. That the industry has not submitted copy ol application applied in CGWA for
abstraction of ground walcr,
9. And whereas industry was inspected by Board officiuls on dated 09.12.2019 and abserved
as per following:-
() The industry has not installed treatment facility and any metering device w treat
the effluent generated during process. T

/

Scanned by CamScanner
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(1) The industry has not provided adequate pollution control measures on one D.G.
set.

(iii) A sample of accumulated water of kaccha lagoon was collected during inspection
& analysis report of it, reveals that parameters are exceeding the prescribed limit.

(iv)  The industry has failed to comply with the standards prescribed under land for
irrigation.

10. And whercas, unit's applications for consent to establish (expansion) and consent to
operate under Water & Air Act vide dated 26.08.2019 & 31.07.2018, respectively were
refused vide Board's letters dated 08.01.2020.

I1. And whereas, Hon'ble National Green Tribunal, Principal Bench, New Delhi (NGT)
delivered a decision on May 08,2013 in the application no. 37 of 2012; Wassan Singh V/s
State of Punjab and others, and it was enjoined upon all the industrial operation and
process (o close down their production activity which are operating without prior consent
of the State Board.

12, And whereas above stated non- compliance of the provisions of the Water Act and Air "
Act have been viewed seriously by the Board.

13. And whereas the State Board, in order to prevent and control pollution being caused by
the industry, to stop non compliance of the provision of the Water Act 1974/Air Act 1981 ;
1s competent to issue any directions under section 33(A) of the Water Act and 31 (A) of )
the Air Act in writing to any person, officer or authority and such person, officer or
authority shall be bound to comply with such directions.

Therefore, in order to prevent and control pollution being caused by the industry, to
stop non compliance of the provisions of the Water Act and in the interest of prevention
of perpetual offence being committed by the industry, the Board in exercise of the powers
conferred upon it under section 33(A) of the Water Act and 31 (A) of Air Act, issues
following directions:-

a) You are directed to close down your industry forthwith.

b) District Collector, Bhilwara to ensure closure of the industry.

¢) XEN (O & M), Ajmer Vidhyut Vitaran Nigam Limited, Bhilwara shall disconnect the
electricity supply to the industry forth with.

d) Regional Officer, Regional Office, Rajasthan State Pollution Control Board. Bhilwara

is directed 1o seal the Diesel Generator Sets, if any and such other equipments so as 1o

atfect complete closure of the industry and report that the direction as above have

been complied by 10.02.2020.

Please note that the non-compliance of the above directions is punishable under section 41/42 of
the Water Act and under section 37 (1) of the Air Act with imprisonment for a term which shall

not b(. fébb Ihd“ one year a“d SIX MO “h-; bu{ "’l l\rh “M)’ cx{e“d o SIX ,VL‘"b d“d ivl!h h .
,l‘\
>"(

(Shiiteja D¥t4l)
Member Secretary

Copy to following for information & pecessary action:-
I. The Collector, Bhilwara.
2. XEN (O & M), AjmgrVidhyut Vitaran Nigam Limited, Bhilwara to ensure compliance
and inform the Syue Board by 10.02.2020.

Regional  OffiCer, Rajasthan State Pollution Control Board, Bhilwara
compliane¢€by 10.02.2020,

4. Master §ile.

s

0 ensure

Mc}l{/cr Seeretary
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